
b 

O.A.No.73 of 2008 

Order dat: 19.04.2010 

CORAM: 
Hon bieMr.B.VRao, Member(Judi.) 
Hon'ble Mr. CR MohapatIernerjpn. 

Heard Mr. N.RRoutray, Ld. Counsel for the 

applicant and Mr. S.KOjha, Ld, Standing Counsel 

appcarrng for the Respondents. 

Having considered the submissions made by the 

Ld. Coimsel for the applicant that the grievance of the 

14 
	

applicant has beei already redressed by the authorities 

during pendency of this (IA., the (IA is accorduigly 

disposed of 

M LrEM R (A) 	 MEMBER(J) 
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